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 Centralised  purchase  of  technology
 would  be  adopted  in  many  more  areas
 Particularly  in  the  ficld  of  switching  and
 transmission  equipment  and  it  would  be
 incumbent  upon  the  industrial  undertak.
 ings  to  follow  such  policies  as  may  be
 decided  by  Government  from  time  to
 time  io  this  regard.

 4.  The  varions  activitics  broadly  out
 lined  above  will  be  meshed  into  a  natio-
 nal  communication  plan  with  clear-cut
 objectives,  particularly  for  this  decade
 at  least.  Apart  from  reflecting  the
 quantitative  reqirements,  the  technologi-
 cal  developments  would  also  be  kept
 fully  in  view  which  are  to  form  the  basis
 of  the  development  of  our  communica-
 tion  network  both  in  Civil,  Defence,
 Railways  and  othes  so  that  commonality
 also  occurs  between  the  cquipment  to  be
 used,

 Ona  very  careful  consideration  of
 all  relevant  issues,  the  Government  have
 decided  that  :

 1.  The  coroporation  of  private  enter-
 prise  may  be  secured  in  the
 manufacture  of  switching  and
 transmission  equipment  for
 communication  sector  with  at  least
 51%  share  being  held  by  the
 Central/State  Governments  and
 maximum  of  49°>  being  held  by
 the  private  parties.  This  is  a  Iready
 permissible  under  the  Industrial
 Policy  Resolution.  1956.

 2.  The  private  sector  may  be  permit-
 ed  to  take  up  the  manufacture  of
 telecommunication  equipment  for
 installation  at  the  subscribers’
 premises  such  as  telephone  instru-
 ments.  PABXs,  teleprinters.  data
 communication  equipment  etc.

 12.18  hrs.

 [MR.  DEPUTY  SPEAKER  in  the  Chair.]

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad)  :  Mr.  Deputy  Speaker,  Sir,

 ‘we  have  not  understood  what  has  been
 read  by  to  the  houn.  Minister.
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 PROF.  RUP  CHAND  PAL
 (Hooghly)  :  By  these  measures,  they  are
 doling  out  all  those  things  which  are
 being  manufactured  in  the  public  scctor
 and  the  multi-nationals.

 DR.  M.  S.  SANJEEVI  RAO  :  I
 would  like  to  answer  this.  It  is  the  West
 Bengal  Government  which  is  operating
 under  the  joint  scctor  with  Philips.

 PROF.  RUP  CHAND  PAL:  It  is
 not  for  telephone  receivers  or  telex
 instruments.

 MATTERS  UNDER  RULE  377

 (1)  Conversion  of  Dabhoi-Pratapnagar
 Chhota  Udaipur  narrow  gauge  line  into
 Broad  gauge  line

 भी  भ्रमर  सिह  राठवा.  (छोटा

 उदयपुर  )  :  उपाध्यक्ष  महोदय,  मैं  भारी-

 वासी  क्षत्र  जिला  बड़ौदा  तहसील  छोटा

 उदयपुर  का  रहने  वाला  हूं  यह  क्षत्र  रेल

 की  स्थिति  से  बहुत  पिछड़ा  gar  है  ।

 अब  इस  क्षेत्र  का  उद्योगीकरण  किया

 जा  रहा  है,  मगर  रेल  सुविधा  न  होने  के

 कारण  यहां  के  निवासियों  को.  एक  स्थान  से

 दूसरे  स्थान  श्रांत-जाने  में  अपना  सामान

 भेजने  में  बहुत  कठिनाई  का  सामना  करना

 पड़ता  है  ।
 द

 इस  क्षत्र  में  नेैरोगेज  लाइन  जो  डभोई
 प्रतापनगर  द्वारा  छोटा  उदयपुर  पर  स्थित

 है,  उसकी  सेवा  ढीक  प्रकार  से  उपलब्ध  नहीं

 है।  न  उसका  समय  ठीक  है  जिसके  कारण

 वहां  के  निवासियों  को  बहुत  कठिनाइयों  का

 सामना  करना  पड़ता  है  वहां  के  निवासियों

 की  यह  मांग  है  कि  इस  रेल  मागं  को  ज्राड-

 गेज  में  बदला  जाये  तथा  इसको  इन्दौर  तक

 बढ़ाया  जाये  ताकि  इस  पिछड़े  हुए  क्षत्र  को

 इस  बदलती  दुनिया  के  साथ  जोड़ा  जाये  ।
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 जिससे  वहां  के  लोगों  को  श्रांत-जाने  तथा

 झपकी  उपज  को  सहो  ठिकाने  पर  ले  जाने  में

 सुविधा  हो  ।.  इस  सम्बन्ध  में  राज्य  सरकार

 ने  भी  रेल  मंत्रालय  को  कई  वार.  लिखा  है
 कि  ईस  नरोगेज  लाइन  को  ब्राडगेज  में  जल्द

 से  जल्दी  बदला  जाये  ale  एक  रेलगाड़ी  को

 हमदाबाद  से  वाया  बड़ौदा,  प्रतापनगर,

 दमोह  छोटा  उदयपुर  से  इन्दौर,  मध्यप्रदेश

 मंडी  तक  चलाया  जाये  जिससे  यहां  की

 जनता  को  लाभ  होगा  ।

 (ii)  Coustruction  of  Dams  Over  Lohit  and
 Dihang  ;Tributaries  of  Brahmputra

 River  to  control  floods

 SHRI  BISHNU  PRASAD  (Kaliabor):
 Mr.  Deputy-Speaker,  Sir,  with  your
 Permissson,  I  am  raising  a  matter  of
 great  importance  which  has  been  causing
 untold  hardship  to  the  people  of  Assam.

 Brahmputra_  river  is  one  of  the
 mightiest  rivers  of  our  country  traversing
 entire  Assam  from  Lakhimpur_  to
 Dhubri.  It  is  the  life  line  of  Assam  but
 during  monsoon  in  turns  into  a  river  of
 sorrow.  Every  year,  its  flood  waters
 ravage  the  entire  valley  damaging  crops
 worth  more  than  Rs.  10  crores  leaving
 untold  misery  in  its  wake,

 Though  the  Brahamputra  Flood
 Control  Board  has  becn  constituted  by
 an  Act  of  Parliament,  its  working  has
 been  very  slow  due  to  paucity  of  funds.
 There  is  a  great  ॥200  to  construct  dams
 to  harness  the  Brahmputra  river  to
 bring  prosperity  to  the  people  of  Assam.

 The  Government  of  Assam  _  has
 spent  nearly  Rs.  10  crores  on  Survey  andਂ
 civil  construction  of  two  dams  _  at
 Dihang  and  Subhansiri,  but  due  (0
 financial  limitations  the  work  of  these
 projects  is  not  progressing  fast.  If  these
 two  dams  are  completed,  they  will  not
 only  check  the  floods  but  also  feed
 electricity  to  the  entire  Northern
 India.
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 I  would,  therefore,  request  the
 Government  of  India  to  make  the
 Brahmputra  Flood  Control  Board  more
 responsive  (0  the  problems  and  needs  of
 the  people  of  Assam  and  direct  them  to
 further  take  up  survey  work  of  Lohit,
 Kamzeng  and  Dihang,  the  turbulent
 tributarics  of  the  Brahmputra  in  Assam,
 for  the  construction  of  dams  so  that  the
 flood  menas  could  be  minimised  and  an
 era  of  peace  and  prosperty  ushered  in.

 (iii)  Need  to  enhance  pension  amount  of
 Ex-M.Ps.  and  M.  L.  As.

 थो  eter  कुमार  मंगलवार  (पीलीभीत)  :

 Sey  महोदय,  भूतपूर्व  संसद्-सदरुपों  को

 रेल  में  नि:शुल्क  यात्रा  की  सुविधा  नहीं  है  ।

 राजनीतिक  जीवन  में  संसद-सदस्य  के  रूप  में

 उत्तरदायित्व  निभाने  के  पश्चात्‌  मी.  जनता

 के  हितों में  सांसद  न  रह  जाने  पर  समी  उन्हें
 देश  के  लिलियन  भागों  में  जाना-जाना  पड़ता

 है,  जो  स्वाभाविक  है  ।  इस  समय  नि:शुल्क
 यात्रा  का  प्रावधान  न  होने  के  कारण  उन्हें
 कठिनाई  होती  है  ।  इसी  प्रकार  यदि  कोई

 सांसद  किसी  राज्य  विधान  सभा  का  सदस्य

 रहा  हो  att  सांसद  के  रूप  में  चुने  जाने  से

 पहले  उसे  विधायक  के  रूप  में  पेंशन  मिल

 रही  हो,  तो  सांसद  बनने  पर  उसकी  वह
 पेंशन  बन्द  हो  जाती  है  तथा  वह  सांसद  न

 रहते  पर  केवल  एक  ही  स्थान  की  पेंशन  का

 झंधिकारी  है  ।  विधान  समा  सदस्य  के  रूा

 में  उसके  कर्तव्य  दूसरे  प्रकार  के  हैं  तथा

 सांसद  के  रूप में  दूसरे  प्रकार  के  ।  श्री:  दोनों

 पदों  पर  न  रहते  पर  प्रत्येक  को  दोनों  पेंशन

 मिलनी  चाहिए  ।  मंहगाई  प्र त-तर्क  बढ़ने  के

 कारण  यह  भी  आवश्यक  है  कि.  भूतपूर्म
 सांसदों  को  300  रुपए  के  स्थान  पर  300

 रुपए  तथा  500  रुपए  के  स्थान  पर  750.0

 रुपए  मासिक  पेंशन  दिए  जाने  का  प्रावधान

 किया  जाए  |  इस  महत्त्पूर्ण  प्रश्न  पर  तुरन्त

 कार्यवाही  करने  के  लिए  मैं  माननीय  संसदीय

 काय  मंत्री  का  ध्यान  श्रीकृष्ण  करता  हूं  ।


